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Jesus of Liconocss to Biria Group ef
Flxms

634, Bhrl Kameshwar Singh:
Shri A. Breedharan:
#hri P, Viswambharam:

Will the Minister of Industrial
Development ang Company Affairs be
pieased to state:

(a) the extent to which the grant of
licences to Birla Group of companies
blocked the entry of other firms bet-
weep the years 1960 to 1066;

(b) whether other irms applying for
the same licences were not fit enough
to carry out the projects; and

(¢) the names of leading firms
which applied for the same items in
which Birlas were also the applicants?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) to (¢). Under the pro-
vedure for issuc of licences under the
Industries (Development and Regula-
tiony Act, 1851, ull applications for
licences are considered by the Licen-
sing Commiltee. Whenever more thaa
one application for the manufacture of
identical items are receivey at the
sarme point of lime, they are pul up to
the Licen:ing Commiilec topether to
enable the Committee to pssess the
comparative merits of the individual
schemes ang make its recommenda-
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685. Sbri K. Pradbani:
Shri Ramachandry Ulaka:
Shri Dhuleshwa; Moena:
Shri Heerjl Bhai:

Will the Minister of Industrial Deve-
lopment and Company Affairs be
plessed to state:

(a) the ber of industrial estat
opened in Rajasthan during 1966-67
{so fary ang the names of Districts
where opened; ang

(b} the amount allotted by the
Central Government to Rajasthan for
this purpese during the same period?

The Minister of Indusiria} Develop.
ment and Company Affairs (Bhri F. A,
Ahmed): (a) The information is being
collected from the Government of
Rajasthyn and will be placed on the
Table of the House.

ib) Rs. 1.60 lakhs.

Supply of Cemeat in Rajasthan

686, Shri K. Pradhani:
Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:
Bhri Heerji Bhai:

Will the Minister of Industirial Deve-

tions. In making itz rec d
tions. among other things, the Coni-
mittee takes into accoung the techni-
cal feasibility of the scheme, the need
for balanced regional devel nt,
the need to gvoig concentration of eco-
nomic power in a few hands, the
amount of foreign exchenge involved
and other relevany considerations.

The recommendations of the Com-
rittee are yubject to the approval of
the Minister (Industrial Development
. 'The decisions

Committes of
Counci] of Indusiries consisting en-
tirely of non-official members.

P and ( Aflairs  be
pleased 10 state:

i

t_n the preseny requirement of
Rajasthan for cement: and

(b} the quantity of cemem actually
supplied 10 1hat State during 1966-67"

The Minister of Industrial Deveiop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) and 1b). As control on
the price and distribution of cement
has been lifted. the State Govera-
menls are no longer required to inti-
mate their demand for cement to the
Central Government for aliotment.
Instead, their requirements of cement
are directly met by the industry itself
through normal trade channels. The





